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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
REVISED LIST OF BUSINESS
Tuesday, 05 July 2022 / 14 Aashaadh 1944 (Saka)
11.00 A.M.

Special Mention (Rule-280) :
The following Members to raise matters under Rule-280 with the permission of the
Chair :

1. Shri Naresh Yadav 6. Smt. Bandana Kumari
2. Shri Om Prakash Sharma 7. Shri Abdul Rehman
3. Shri Jai Bhagwan 8. Shri Ajay Mahawar
4. Shri Abhay Verma 9. Shri Jarnail Singh

5. Shri Jitender Mahajan 10. Shri Rohit Kumar

Papers to be laid on the Table:
Shri Manish Sisodia, Hon’ble Deputy Chief Minister to lay copies of the
following on the Table of the House:

1. Audit Report on ‘Social, General and Economic Sectors (Non-PSUs)’ of the

Comptroller and Accountant General of India for the year ended 31 March 2018
(Report No 1 0f2020).

2. “State Finances Audit Report” of the Comptroller and Accountant General of
India for the year ended 31 March 2019 (Audit Report No. 2 of 2020).

3. Finance Accounts of the Government of NCT of Delhi for 2018-2019.

4. Appropriation Accounts of the Government of NCT of Delhi for 2018- 2019.

5. Audit Report on ‘Revenue, Economic, Social and General Sectors and PSUs for
the year ended 31 March 2019 (Report No. 1 of 2021).

6. Finance Accounts of the Government of NCT of Delhi for 2019- 2020.

7. Appropriation Accounts of the Government of NCT of Delhi for the year ended
2019-2020.

8. “State Finances Audit Report” of the Comptroller and Accountant General of
India for the year ended 31 March 2020 (Audit Report No. 2 of 2021).

9. Finance Accounts of the Government of NCT of Delhi for 2020- 2021.

10. Appropriation Accounts of the Government of NCT of Delhi for the year ended

2020-2021.

Adoption of Report :

Shri Parlad Singh Sawhney

Shri Jarnail Singh

to move that “This House agrees with the Fourth Report of Business Advisory
Committee presented in the House on 04 July 2022 .

Short Duration Discussions (Rule-55) :
I.  Shri Rajesh Gupta
Shri Saurabh Bharadwaj
Smt. Raj Kumari Dhillon
to initiate discussion on ‘The situation arising out of the unconstitutional working of
the Services Department which is refusing to even reply to the Assembly and its
Committees’.



II.  Shri Saurabh Bharadwaj
Shri Kuldeep Kumar
Shri Bhupinder Singh Joon
to initiate discussion on ‘Conspiracy to delay MCD elections in an unconstitutional
and undemocratic manner for the fear of losing MCD.

III.  Shri Kuldeep Kumar

Shri Rohit Kumar

Shri Abdul Rehman
to initiate discussion on ‘Misuse of powers by the Central Government to hamper the
functioning of elected Government of Delhi by frequently transferring senior Officers
of the Health Department including the Secretary during the Covid-19 pandemic’.

Delhi Raj Kumar
05 July 2022 Secretary



